CBI vs, M/s Sonshriya Polymers Pvt. Ltd. & Ors.
CC No, 165/2019
RC No. 18(E)/17

PS. CBVEOU-VIEO-IlINew Delhi

17.08.2020

Present: None.

(Through VC using Cisco Webex App.)

The matter is taken up on deposit of original passport by Aﬂ‘“m
No. 4 Smt. Veena Thukral. Let the same be kept in safe custody by the Ahlmad
of the court.

Let a copy of this order be sent by WhatsApp for information to the Id
Sr PP for CBI, all the accused and their learned counsels,

Be listed on date fixed i.e. 07.09.2020 at 11 am through VC.

Special Judge (P.C. Act
Rouse Avenue Dis =
New Delhi/17.08
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CBI vs. Shri D.S. Sandhu & Ors.
CC No. 63/2019

17.08,.2020

Present  Sh. B.K. Singh Ld. Sr. P.P. for CBI.
hu through video

Convict No. 1 Sh, Dilbhajan Singh Sand
conferencing due to medical condition with Ld. Counsels Sh.
Yudhister Kahol and Sh. Deepak Sharma.

Convict No. 2 Smt. Sudershan Kapoor with Ld. Counsel Sh. Vijay
Aggarwal and Ms. Barkha Rastogi.

Convict No. 3 Sh. Amit Kapoor with Ld. Counsels Sh. Vikram
Panwar and Sh. Manoj Pant.

Convict No. 4 Sh. Rishiraj Behl with Ld. Counsel Sh. M.K. Verma.
(Through VC using Cisco Webex App.)

The case is at the stage of arguments on sentence.

Ld. Counsel for Convict No. 1 Sh. Dilbhajan Singh Sandhu has
sent medical record of Sh. Dilbhajan Singh Sandhu for his treatment at
Cheema Medical Complex, where he was admitted on 06.08.2020 and
discharged on 08.08.2020 with the medical history of fall at home with injury to
neck and left back of head.

Considering the medical condition of convict No. 1 Sh. Dilbhajan
Singh Sandhu, he has attended present proceedings from his residence at
Punjab through video conferencing. The Ld. Counsel has referred and relied
on K.P. Singh vs. State of NCT of Delhi, Criminal Appeal No. 1264/15 decided
by the Hon'ble Supreme Court vide order dated 28.09.2015 for lenient
sentence.
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convict at New Rajendra Nagar, New Delhl. He submitted that convict Is
suffering from Glaucoma and his vision is reduced to less than 25%. He 18
suffering from high blood pressure and had fallen at home rwice in recent
past. He submitted that braces are fixed on the vertebra of the convict. He is

80 years of age and needs 24 hours assistance.
On behalf of convict No. 3 Sh. Amit Kapoor, arguments were

addressed by Sh. Vikram Panwar, who submitted that he is adopling the
arguments addressed by Sh. Yudhister Kahol, Ld. Counsel for Convict No. 1 F
Further. the Ld. Counsel submitted that this convict has no other antecedent
There Is no potentiality of his pecoming @ eriminal,
is supporting his mother and
on him. He submitted that the
had cooperated during
al and he did not

ffering from

and it is his first conviction.
He has two children who are studying and he

mother-in-law and his entire family is dependent

trial lingered on for 22 years and this convict
investigation as well as dunng trial. He did not obstruct the tri
influence any witness. He submitted that this convict is su

hypertension and his eye surgery is also due.
Ld. Counsel submitted that under Section 467 Cr.P.C., as per

Schedule 1, the punishment is for life only when the offence is pertaining to
promissory note but KVPs are nol promissory note. He submitted that

otherwise offence is punishable upto 10 years only.
Ld. Counsel submitted that the convict is already a reformed

person and during pendency of trial could not conduct any business. He

submitted that due to pending pandemic, leniency be shown so that convict is

not compelled to be sent to the jail forthwith.
On behalf of Convict No. 3 Sh. Rishi Raj Behl, arguments were

addressed by Ld. Counsel Sh. M.K. Verma. Ld. Counsel Sh. M.K. Verma also

adopted the arguments addressed by Sh. Yudhister Kahol, Ld. Counsel for
Convict No. 1. Additionally, the Ld. Counsel submitted that this convict is a
sole bread earner of his family. His daughter is studying in Canada who is
dependent upon him. He submitted that the father-in-law of this convict is also
dependent on him. There is no other case pending against him. The convict is
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a reformed man now. He mdmmﬂﬁmﬂlm;ﬂtj‘mmmﬁt

Mnﬂuwmlnybuﬂm:hﬂwlmmm.mwclhﬂ*ﬁ"ﬂ
on treatment record at Maharaja Agarsen Hospital where the convict was
adnmmﬁ.mznmandm:argadm1?.&1.2ﬂzo:su-uamadhad
fracture of neck, of femur. right hip extruded disk L-4/L-5 with lumbar canal
stenosis, neurogenic bladder.

mhmmwﬂgunmmuntmmrdntmhmnﬁdﬂmmiﬂ
AgrmHotpihHrmnndm.zmﬁtuns.mzm&mruhndmﬂﬂ
Coronary Angiography and was found to be suffering from double vessel
m.mmmmmnamdm.nmmcmwsﬂwmmd
30.06.2020.

um.ammmummwmmnulcmm.z
Smt. Sudershan Kapoor by Ld. Counsel Sh. Vijay Aggarwal. The Ld. Counsel
mm:mmhmMmmﬂmﬁﬂMiMﬁnnme
Minmum&rmﬂmnm:mmmmdﬂmqmmdmmﬂawﬂm-
l-hhuulnﬁhdhlnfjudgmnﬁmwumuntsunmhnmmm
conviction has been under Section 467, 420 and 411 IPC and has given 16
mmmmmﬁMMu!judgmunfmmamumanHm
sentence comprising of 14 judgments.

The Ld. Counsel submitted that there are stabilizing factors in
favour of the convict as she is no more in service. There is no possibility of
Mﬂﬁmm.%umnmmwhﬂhMMHm
mmummmmmmmmmnru
mdhﬂ.ﬂﬂhﬁﬂmMmﬁop&dufmwandMybaalsu
kept in consideration while undertaking sensitive exercise of sentencing. The
I convict is 75 years of age and is grand-mother to the children of her son and

daughter, It will be a stigma for her if she is sent to jail. She is educating the
MMW".M“MMQ’WhM[Qfmmm
She lost her gratuity and the provision in statute i.e. Section 13(1)(d) of P.C.

Act has undergone sea change and is no more part of statute and this fact be

I s et i M___
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g the offence with

kept in mind that the society has changed the law deletin

which this convict has been convicted. Shigh
On the other hand, Ld. Sr. PP for CBI Sh. Brajesh Kumar Sing

submitted that under Prevention of Corruption Act, there is a minimum
sentence prescribed and the convicls cannot be puniahadtsentenced below
the minimum sentence. He submitted that sentencing is discretion of the court
and he cannot deny the fact that the trial lingered on

deny the age of convicts. .
Sh. M.K. Verma, Ld. Counsel for convict No. 4 Sh. Rishi Ra] Behl

submitted that he is suffering from fever and case be kept in next week for

order on sentence as he is likely to recover by then.
Considering the request of Sh. M.K. Verma,

convict No. 4, list on 25.08.2020 at 11:30 am for order on sentence at Rouse

Avenue District Court.
Let a copy of this order be sent by WhatsApp to the learned

Senior PP for CBI, all the convicts and their learned counsels.

for 22 years and cannot

Ld. Counsel for

ARUN R crrown)
BHARDWA ) Date: 202008.17

W
(ARUN BHARDWAJ)

Special Judge (P.C. Act)(CBI-05)
Rouse Avenue District Court,
New Delhi/17.08.2020
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